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CENTRAL aAMMINISTRATI VE TRIBWNAL PRINCIPAL BENCH
0. 0eNo, 1385/95 -

New Delhi: this the A7  day of January, 2000,

HON'SLE MR, SeRe ADIGE, VI CE CHAI M aN ()

HON'SLE MR.KULDIP SINGH ,MMBER(I)

Se 2ahur Haider Zaidi,

o Prof, T.H,Zaidi,

R/o Vill,Barag=on,Jaunp ur, ‘
Uttar Pradesh essese fpplicant,

(By adwecate: shri a,K.Behra)
Versus

1. Union of India
through the
Sacretary,
Ministry of Home Affairs,
2 : North. Blo ok,
- Ney Delhi =4

2. ™Ma Secretary,
Ministry of Personnel,
Public Grievances and

E . Pensions,
B North 8lo ek,
- H New Dalhi,

3 The Chief Secretary,

State of Himachal Pradesh,
Himachal Pradesh Secretari aty
shiml g

4, The Chief Secretary,
: State of Uttar Pradech,
Uttar Pradesh Secrstariat,

P Luckno y,
50 Shri S* et mi Shl'a’
do N recto ry SWP,

National Police fcadeny,
strabad ®sesc0e e Remondentﬁ%o

(By adwocate:s Shri Madhav P anik ar),

ORDER
HON 'BLE MR, S, Re ADIGE VICE CHAIAMaN(a),

pplicant impugns regpondents’ letter dated

e A R

Mareh, 1995 (annexure-a1) allocating him to Himachal

Pradesh Cadrg of Ips ; ‘ * on the bssisg of
C56 1993 and he <eeks allocation to WP Cadre uith
all consequential benefits,
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2. adni ttedly the broad principl es of cadre

adni ttedly

allocation have bgen laid do
ated M.5.85 (annexure=8-1/2)
(Main) Exdﬁ.,1993 ha\ling

letter d

applicant had qualified in C¢
secured 89th rank and uas ppointed to IP 5.

lal (2
adnittedly al eo;had not mentioned/ cl aimad any Home

state in 1,21 of his application fom for Cs (Main)Exy

1993 (annexure-R 1/4), but had indicated 'Yes' in

®1.23(b) for mnsidering him for allocation to his

Hume 5tates Ae the Home state of a candidate as

Jecl ared by him in his aspplication fom for CS(Main)
exam., is accepted as the Homsa state for purpoces of
Allocation to his Home State as an insi der candidate,
and as spplicant had not mentioned any Homae State in
his application fom for cs(Main) Exame, 1993, he vas
treated as a candidate having no option for allocation
to Homa State,and as such was allocated to Him achal
pradesh Cadre as an outsider in accordance with the

principles of cadre allocation laid down in @ & T
3. Heard both sides.

4, ppplicant's cwunsel shri Behra has urged that
aven if 1,21 of the mpplication fom was inadvartently
left unfilled by spplicant , there were other material s
filled by mpplicant in the zpplication fom, as well

as the mlunmg filled in by him in the attestationfon)
wyhich clearly pointed to the fact that pplicant wanted
to be allocated to his Homg State of UsP. as an irsides
to wyhich he uss entitled by virtus of his rank in

cs(Main) E&xan, 1993 and respondants therafore cannot be
alloged to deny him his rightful entitl gnent of allocatior
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an insider maerely bacauss w121 of

to Uopo CadrB: as

the spplication form rgnainad unfill ed. Reliance in this

connaction was placed on the CAT Chandigarh Banch
Order dated 262,90 in OA No,9B85/CH of 1988 Sanjesv
Kaushal , 145 Vs. WI & Ors. Jrerein the Tribunal
on tha basis of tha avallable materials had itself
wme to the conclusion as regards that spplicant’s

agrtitlgnent for allocation on the basis of his State
of dmicle/Home State.

Se On the other hand, respondents' oounsel shri
panikar has invited our attention to the CaT PB

order dated 6.1.98 in 0a No.2583/978inod Kumar Vs. [PSC
& Ors. In that case also, as in the present one, Ml.21
of the C3(Main) Exam. =pplication form remained
unfilled, and in that case also as in tha pressnt onNay
that applicant sought allocation to his Home State
(Bihar) as an insiders That 0A was dianissed by
aforesald order dated 6.1.98, after holding that even if
the omission of that applicant to fill in ®1,21 pf

the ppplication Fom was bonafide and inadvertent,
there was Nno orresponding duty cast on resgpondents to
allocate him to his Home Stats of Bihar on the basis of

other entries in the =zpplication form,

6. The order of the CaT PB was upheld by the
Delhi High Dourt on 27,7.98 in Cu No 8B %8 in which

it has been obsarved thuss

"In such matters it is important that

oompl ete infomation should be made

avail able by the candidate in their

resp ective gpplication foms., It is
practically impossible to pamit the
candidates to complete their foms
subsequently. A large numbar of candidates
take muchipublic exaninations, and
therefore, this argument that the necessary
infom ation can be €ulled out from other
©lumns al o does Nnot impress us, The
examining body cannot be expected to hunt for
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tha requisite infomation, 3 ch burden
cannotqtl;e passed on to than, For. this
reason even assuming that the petitionar
left wlumn 21 blank die to a bona fide _
mistake, the petitioner cannot be paemitted
to fill up the lacina at a aubsequent stage,
The petitionar has to bear the mnseguence
of his lapses Tha process of axaminatione
is a time bound process and, tharefo rey
time schedule has to be strictly maintainead.
If such a resgponsibilities are to be foistad

on the examining body, ths examination
process will unnegcessarily get p mlonged
which may qive rise to other serious probl gn s, *

7. $ri Behra has sought to persusde as to takg
the view that the- aforesald CAT PB ordar and Delhi

High GQurt's judgment are per inauriam because

the order in Kaushal's case (supra) was not noticad
either by thg CATPB or by the Delhi High murt

and it is open to us to take a Hifferent view « e

ate unable to accept this ontentions In our vieu the
CaT F8's order in Binod Kumar's case (sup ra) uhi ch
incidently is much more recent in point of time to

that in Kaushal 's case (supra), is squarely applicable to
the praesent Casey, as the facts and cireum stances in
the present ease are vety simil ar in all mataerial
particular to those in 8inod Kumar's case (supra)

and the Nelhi High Durt's order extracted ove, lays
d®wnN a ratio of general aolicability which squaraly

3o verns the present case,

8, Under tha circumstance, tha Oa is dignisseds
No oosts,
kMV ,%7//([
( xuLnIp SINGH ) ( s.R.anIGE -
MEM3ER(D) VICE CHAI ™MaN(n).
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